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[Shri A. C. Guha.] Malaviya, the Minister 
for    Natural Resources I would like to read    
out the following statement : 

"I am glad to inform the House that 
subject to final ratification, agreement has 
been reached between the Government of 
India and the Assam Oil Company 
regarding the formation of a rupee company 
in Assam to carry out exploration and 
production of crude oil in the Naho-rkatiya 
area. The House will recollect that 
negotiations have been going on for nearly a 
year for the formation of this company 
following the issue of prospecting licences 
for the Nahorkatiya Extension, Hug-rijan 
and Moran areas to the company subject to 
the conditions that the mining leases will 
not be issued except to the new rupee 
company in which there will be 
participation of Indian capital. According to 
the agreement reached, a new rupee 
company will be formed in which 33J per 
cent of the share capital will be contributed 
by the Government of India and 66-2/3 per 
cent by the Assam Oil Company. The 
Memorandum and Articles of Association 
of the company will be as approved by the 
Government of India and will contain pro-
vision for the appointment of special 
Directors on behalf of the Government who 
will be entitled to reserve, for the approval 
of Government important matters of policy 
including such matters as contracts and 
agreements with persons in foreign States, 
the disposal of oil and oil products in India, 
the appointment of foreigners, etc. In 
particular, it has been agreed that the price 
of crude oil produced by the new rupee 
company will be fixed only with the 
approval of the Government of India and I 
am glad to announce further that the crude 
oil that will be needed for the proposed 
refinery to be set up in the eastern part of 
our country will be sold at a concessional 
price. This concessional price will b» fixed 
in due course with the consent of the Gov-
ernment. Other important features of the 
agreement are that the new 

rupee company will provide certain 
facilities for the training of technical 
personnel and the foreign exchange 
required for the project will be found by the 
contributions of the Assam Oil Company to 
its share of the share capital in sterling. The 
control which Government has arranged, 
brings this enterprise generally into accord 
with the revised industrial policy of the 
Government of India. Some of the details 
that flow from this agreement have still to 
be examined and approved by the 
Government." 

SHRI BHUPESH GUPTA (West Bengal) : 
May I ask one question Sir? I would like to know 
whether some representations were received from 
the Government of Assam in this con- / nection, 
and if so, what were these representations and 
how have they been treated by the Central 
Government? 

SHRI A. C. GUHA : Representations about 
what ? 

SHRI BHUPESH GUPTA : About the 
location of the office. 

SHRI A. C. GUHA : Location of the office? 
Sir, this is a company, and the question of its 
headquarters or the location of its office is yet 
to be decided. I think the hon. Member meant 
something else. 

THE SUPPRESSION OF IMMORAL 
TRAFFIC IN WOMEN AND GIRLS BILL,  

1956—continued 
MR. CHAIRMAN : We shall take up clause 

by clause consideration of the Bill. 
Clauses 2 to 6 were added to the Bill. 

Clause 7—Prostitution    in or in    the vicinity of 
public places 

SHRIMATI SAVITRY DEVI NIGAM (Uttar 
Pradesh) : Sir, 1 move : 

2. "That at page 5, line 18, for the words 
'Any woman or girl who carries on 
prostitution' the words 'any man or woman 
who forces others to carry on prostitution' 
be substi-tuted." 
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MR. CHAIRMAN : The clause and the 
amendment are open for discussion. 

SHRI B. N. DATAR : Sir, it is not possible 
to accept this amendment for two reasons. 
One is that clause 7 dsals, with the question of 
prostitution in a particular manner, namely in 
or in the vicinity of certain places. Therefore, it 
is not necessary at all. 

Secondly, so far as the object that the hon. 
Member has in view is concerned, it can be 
served by what has been already provided 
namely, that a brothel keeper is one who 
keeps a brothel and who induces women to 
come there and to practise prostitution. 
Therefore, the object that the hon. Member has 
in view is already served by making a person, 
who forces her to go into the brothel, an 
offender. 

sffacft Hffasft fa*m : srttff, %% 
WR  #.........................  

MR. CHAIRMAN : No speech; either you 
withdraw the amendment or you press it. 

SHRIMATI SAVITRY DEVI NIGAM : 
Then I beg to withdraw my amendment. 

♦Amendment No. 2, was by leave, withdrawn. 

MR. CHAIRMAN: The question is: 

"That clause 7 stand part of the Bill." 
The motion was adopted. 
Clause 7 was added to the Bill. 

Clauses 8 to 12 were added to the Bill. 

Clause 13—Special Police Officer and Advisory 
Body. 

MR. CHAIRMAN: There is one amendment 
by Mrs. Lakhanpal. It requires 
recommendation under article 117(3) of the 
Constitution and is therefore, disallowed because 
it involves expenditure. 

*For text of amendment, vide col. 2902 
supra. 

 



2905   Sufpiessitn ofImmoral Traffic   [ RAJYA SABHA } in\Vomen and Girls Bill, 1956    2906 

SHRIMATI CHANDRAVATI LAK-HANPAL 
: Sir, it is a very important amendment. 

MR. CHAIRMAN : If you want, you can 
speak on the clause. 

SHRIMATI CHANDRAVATI LAK-HANPAL 
: Sir, I think clause 13 is a very important one 
as it deals with the type of machinery which is 
going to implement the various provisions of 
this Bill. Here you find that the machinery 
which has been provided is the general 
ordinary police. 

[MR. DEPUTY CHATRMAN in the Chair.] 

Our general police will not be competent 
enough to deal with the task for the simple 
reason that the task is difficult and of a delicate 
nature and requires handling by expert and 
trained hands. Therefore, I have suggested in its 
place, a special police squad trained mainly for 
the purpose and the personnel of which would 
be in the nature of social workers-cj//?z-police-
men, and shall also consist of a fair number of 
women who will not be serving as mere 
constables but will be occupying responsible 
positions to guide the affairs. I would like to 
read the amendment at least so that the hon. 
Members may be acquainted with it. The 
amendment is self-explanatory. Before I read it 
I would like to impress once more upon the hon. 
Minister that these suggestions which it 
includes have been taken from the report of the 
Committee for Moral and Social Hygiene from 
which he himself quoted so many times 
yesterday and I think the suggestion in the 
amendment on this very ground deserves very 
serious and thoughtful consideration. My 
amendment reads like this: 

"There shall be a special interstate police 
cadre framed on all-India basis, especially 
trained in the rescue and other allied 
requirements for the effective implementa-
tion of this Act, the personnel of which shall 
be in the nature of workers-cw/n-policemen. 

"While making recruitment for this 
cadre, preference would be given to the 
background of social work a candidate has 
done. 

"A short term training course 
shall be provided to    such cadre 
both at the lower level and at the 
higher level." 

MR. DEPUTY CHAIRMAN : That is 
disallowed. 

SHRI BHUPESH GUPTA (West Bengal) : 
She wants to convey the idea. 

SHRIMATI CHANDRAVATI LAK-HANPAL 
: I think if the hon. Minister approve the idea 
and the spirit behind my amendment and is 
prepared to convey it to the various states, 
even then I shall be satisfied. Let him give some 
thought to the idea which is behind my 
amendment. Therefore I am reading it. 

MR. DEPUTY CHAIRMAN : It is 
not necessary to read    it, has   been circulated. 

SHRIMATI CHANDRAVATI LAK-HANPAL 
: Then I would like to say that this suggestion 
needs thoughtful consideration of the hon. 
Minister and I think he will not reject it on 
simple flimsy and technical grounds. I want an 
assurance from him to the effect that he agrees 
with the idea. 

SHRI B. N. DATAR : I am rejecting it on 
stronger grounds, not on technical or flimsy 
grounds. The question of a special inter-State 
police cadre requires greater consideration. 
Whether wt shall have such number of cases 
as to have such a separate cadre is a matter 
which has to be considered and whenever any 
all-India service cadres are to be formed, then the 
question has to be considered by the Central 
Government and all the State Governments 
together. But I would assure the hon. Member 
that this question would be taken into account. 
We arc anxious to have an efficient police so 
far as the investigation of the offences under this 
Bill or Act is concerned and therefore, after 
some   experience 
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has been gained by the various State 
Governments, the action that the hon. Member 
has in view might be considered by the State 
Governments themselves. 

Secondly, under the Bill, powers have been 
given to make necessary rules and I am quite 
confident that proper rules will be made by the 
State Governments because the idea is to check 
or to eradicate such offences to the fullest extent 
possible. Therefore, the object that the hon. 
Member has in view will be fully taken into 
account not only as regards the institution of 
such a cadre but as regards the training 
courses. 

Lastly, as regards social workers, the hon. 
Member is aware that already a provision has 
been made to have the advice of lady workers 
and we have also social workers and we have 
also made a provision that wherever it is 
practicable, there should be women in the police 
as well. So these two circumstances would 
meet with the object that the hon. Member has 
in view. 

MR. DEPUTY CHAIRMAN : The question 
is : 

"That clause 13 stand part of the Bill." 
The motion was adotped. 
Clause 13 was added to the Bill. 
Clauses 14 to 20 were added to the Bill. 

Clause 21—Protective homes 

MR. DEPUTY CHAIRMAN : Amendment 
No. 3 of Shrimati Savitry Uevi Nigam to 
clause 21 is also ruled out for the same reason 
for it requires the President's 
recommendation. So that amendment is out of 
order. She may, if she likes, move her other 
amendments, Nos. 4 and 5. 

SHRIMATI      SAVITRY DEVI 
NIGAM : Sir I would like to speak on my 
amendment No. 3 first. 

MR. DEPUTY CHAIRMAN : But are you 
going to move your other two amendments? 

SHRIMATI SAVITRY DEVI NlGAM: I am 
moving them afterwards, but I will just speak 
first on my amendment No. 3. 

MR. DEPUTY CHAIRMAN: You may 
move your two amendments and then spsak on 
all the amendments. 

SHRIMATI SAVITRY DEVI NIGAM :  Sir, 
I move : 

4. "That at page 14, line 16, after the 
word 'home' the words 'which must have 
sufficient arrangement for the education, 
training and rehabilitation of the inmates' be 
inserted." 

5. "That at page 14, lines 21-22, for the 
words 'wherever practicable, be entrusted to 
women' the words 'be entrusted to women 
especially trained for this purpose' be substi-
tuted". 

MR. DEPUTY CHAIRMAN: The 
clause and amendments are now open for 
discussion. 
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SHRI B. N. DATAR : May I point out to the 
hon. Member that the purpose that she has in 
view would be rather restricted, if these 
amendments of hers are accepted. I would like 
to invite the attention of the House to the 
definition of a corrective institution, given in 
part (ii) of sub-clause (g> of clause 2 where it 
is given: 

"(ii) a corrective institution in which 
women and girls rescued and detained under 
this Act may be imparted such training and 
instruction and subjected to such disciplinary 
and moral inffuences as are likely to 
conduce to their reformation and the 
prevention of offences under this Act". 

Therefore, it will be clear that the purpose of 
protective homes is kept very wide and it 
includes economic as well as moral 
rehabilitation of the inmates. Therefore, the best 
thing would be to leave all these matters to the 
State Governments and to the people who 
frame the necessary rules in relation to these 
protective homes. Therefore, I would submit to 
the hon. Member that it would be better to 
leave the matter as it is, so as to give greater 
discretion, in the first instance, to the State 
Governments, and secondly to the managers of 
these protective homes, because their functions 
will include what the hon. lady Member has in 
view. 

MR. DEPUTY CHAIRMAN : Are 
you  withdrawing  your  amendments. 
Madam? 

SHRIMATI SAVITRY DEVI NIGAM : But I 
have not spoken on my amendments Nos. 4 
and 5. I have only given my views on my 
amendments No. 3. 
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MR. DEPUTY CHAIRMAN :    It is 
all the same; you have spoken on all your 
amendments. Are you withdrawing or 
pressing your amendments? 

SHRIMATI SAVITRY DEVI NIGAM: I 
have not spoken on my amendments Nos. 4 
and 5. 

MR. DEPUTY CHAIRMAN: You have 
spoken on training and all that. 

SHRIMATI SAVITRY DEVI NIGAM : But 
they are about licensing of private institutions. 

MR. DEPUTY CHAIRMAN : But I cannot 
allow any Member a second speech. Please let 
me know whether .you are pressing or 
withdrawing your amendments. 

SHRIMATI SAVITRY DEVI 
NIGAM : I withdraw my amendment 
No. 4, but as for the.................... 

MR. DEPUTY CHAIRMAN : No further 
speech. I cannot allow a Member to speak 
twice. 

SHRIMATI SAVITRY . DEVI 
NIGAM : But it is on my amendment 
No. 5 that I am going to speak, for 
it deals with a different problem, with 
the appointment of...............  

MR. DEPUTY CHAIRMAN : I can put 
that amendment to vote, if you want. I cannot 
allow any further speech. Do you want me to 
put it to vote? 

SHRIMATI SAVITRY DEVI NIGAM : I 
want leave of the House to withdraw my 
amendment No. 4, but I want to speak on my 
amendment No. 5. 

MR. DEPUTY CHAIRMAN:  But 
I asked you to speak on all your amendments. 

SHRIMATI SAVITRY DEVI NIGAM : I 
would like to withdraw amendments No. 4 
and 5. 

•Amendments Nos. 4 and 5 were, by leave, 
withdrawn. 

* For texts of amendments vide col. 2908 
supra. 

MR. DEPUTY CHAIRMAN:  The 
question is : 

"That clause 21 stand part of the Bill." 

The motion was adopted. 

Clause 21 was added to the Bill. 

Clauses 22 to 25 were added to the Bill. 

MR. DEPUTY CHAIRMAN: I will now 
put clause 1, the Title and the Enacting 
Formula. 

SHRIMATI LAKSHMI MENON : (Bihar) 
Sir the title of the International Convention 
signed at New York on the 9th day of May, 
1950 is ; "The Suppression of Traffic in 
persons and of the Exploitation of prostitution 
of others." Therefore, the Title of our Bill 
here is not right. 

SHRI B. N. DATAR : It is just a summary 
of the original. 

SHRIMATI LAKSHMI MENON : But we 
state here in this Bill : "in pursuance of the 
International Convention signed at New York 
on the 9th day of May, 1950", and the rest of 
the Title here is wrong because the original 
Convention is for the suppression of traffic in 
persons and of the exploitation of prostitution 
of others. 

SHRI B. N. DATAR : It is condensed in the 
expression that is used here. 

SHRI H. P. SAKSENA (Uttar Pradesh) : 
But can the language of the Convention be 
condensed just as one likes? 

SHRIMATI LAKSHMI MENON : Why not 
give the language of the original? 

SHRI BHUPESH GUPTA : The Title 
should be properly stated. Why should they 
not correct themselves? 

MR. DEPUTY CHAIRMAN : So, you 
think it is all right as it is? 



2913     Suppression of Immoral Traffic    [ RAJYA SABHA ]    in Women and Girls Bill, 1956     2914 

SHRI B. N. DATAR: Yes, it is all right as it 
is. 

MR. DEPUTY CHAIRMAN: Anyway, 
there is no amendment moved and the hon. 
Minister is not prepared to accept this 
suggestion. 

SHRIMATI T. NALLAMUTHU 
RAMAMURT1 (Madras) : When you quote 
that Convention, why should you not take the 
Title of the original? Quotation means keeping 
literally to the original text. 

SHRI B. N. DATAR: We can summarise it 
also. 

MR. DEPUTY CHAIRMAN:  The 
question is: 

"That clause 1, the Title and the Enacting 
Formula stand part of the Bill." 
The motion was adopted. 

Clause 1, the Title and the Enacting 
Formula were added to the Bill. 

SHRI B. N. DATAR: Sir, I beg to move : 
"That the Bill be passed." 

MR. DEPUTY CHAIRMAN: Motion 
moved : 

"That the Bill be passed." 
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SHRIMATI T. NALLAMUTHU 
RAMAMURTI : Mr. Deputy Chairman, Sir   .    
.   . 

MR. DEPUTY CHAIRMAN : Please be 
very brief. Madam. This is third reading 
stage. 

SHRIMATI T. NALLAMUTHU 
RAMAMURTI : How many minutes please? 

MR. DEPUTY CHAIRMAN: Not more 
than five minutes each. 

SHRIMATI T. NALLAMUTHU 
RAMAMURTI : Sir, I have risen to support 
the Bill though it is full of loop-holes. It is not   
.    .    . 

MR. DEPUTY CHAIRMAN: The Bill has 
already been accepted by the 

House. So if you have any suggestion to make 
in regard to the working of the Bill, you may 
do so. 

SHRIMATI T. NALLAMUTHU 
RAMAMURTI : Well, before I come to that I 
wish to say that prostitution had been pointed 
out as a necessity in society and it had been 
said that the prostitutes were serving society; 
were doing a benevolent service to society. 
This Bill itself—The Suppression of Immoral 
Traffic in Women and Girls—seemed to point 
out that only women and girls had to be dealt 
with and not the other sex. Sir, the community 
is one and prostitutes will not be there unless 
there are others of the opposite sex to 
perpetuate this sort of system; and some kind 
of organisation, especially, the State has to-
deal with all kinds of evils and eradicate them. 
We have not kept quiet in regard to crimes in 
society because there are causes for crime. We 
have-legislated against crime; we have legi-
slated against various evil practices; like sati: 
we have legislated even against insanitary 
conditions etc. that would be detrimental to the 
healthy living of the community, society and 
the State, and, as such, prostitution, whether it 
is individual or institutional or commercial, is 
a vice, a terrible vice, is a disease and has to be 
operated upon, as a carbuncle has to be ope-
rated upon when it injures the whole society. 
The State cannot call itself a healthy State 
unless this evil is done away with absolutely 
and completely and in doing it all citizens, 
men and women, have to co-operate. It is a 
common cause and a common undertaking. To 
the various expressions that were being 
indulged in yesterday, to which I was 
listening, both by well-intentioned Members 
and others who said that society was being 
saved by the continuance of this evil, I want to 
give this answer that you simply cannot have 
an evu and then call yourself a wholesome 
society and State. It is an evil and therefore, I 
am very grateful to the hon. Minister for hav-
ing brought forward this Bill, but 1 hope it 
includes the other party also and wherever any 
institution is touched the other operators men 
also will 
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[Shrimati T. Nallamuthu Rama-murti.] 
be condemned and brought to book as both are 
parties to the evil. That is  the first point. 

Secondly, some references were made to art 
and architecture of the past, to some worship 
of some deity, "lingam", and that that system 
was perpetuating this kind of evil. J would like 
them to read into the past a little differently 
and go into the whole implication and into the 
meaning of that—the creative activity that is 
upheld everywhere in the world, not only in 
this country I thought that reference  was  
absolutely  irrelevant. 

And thirdly, with regard to the suggestions 
made for setting up a machinery to work out 
in practice this Bill, I am sorry all our sisters' 
amendments are not accepted. But I would beg 
of the Government to consider the points 
raised in those amendments by my sister, 
Shrimati Chandravati Lakhanpal, and by my 
sister. Shrimati Savitry Devi Nigam, consider 
those proposals for instituting a complete and 
exhaustive machinery that would serve as 
foolproof in this venture that the Government 
is undertaking in order to eradicate this 
extremely difficult social evil of prostitution. 

Before I close, I want to point out that in 
some of the States already, especially in 
Madras, we have carried out the instructions 
given in the amendments that were brought up 
by my hon. sisters here. And for a long time 
the Moral and Social Hygiene Association has 
been agitating and I am sure it would welcome 
this Bill, even though it is still full of loop-
holes, as I pointed out, as a first step in the 
right direction. I hope it will not end there and 
that further steps will be taken in order to put 
an end to this evil. Further, in Madras State 
the social welfare organisations, the veteran 
social workers and Government have come to 
co-operate recendy with such workers. Things 
have been made possible largely through the 
efforts made by women who felt very keenly 
this slur being cast by men on them. 

And, therefore, they have manned themselves 
to fight this, to agitate, and to make men see 
that they were largely responsible for the 
perpetuation of this evil. Therefore, from the 
highest rung of the ladder to the lowest, 
whether it is aided institution or Government-
managed organisation we have insisted that 
women should hold posts of the gazetted 
cadre, in order not only to eradicate the 
brothels in the city, but also in the mofussil. 
There is one lady in the city, one lady outside, 
to tour round as an inspecfress of education 
inspects schools. There is an ins-pectress and a 
whole paraphernalia of structures and 
structures going in rings from the top to the 
lowest level and I do not say we have 
exhausted the approach to this problem. I do 
not say it is perfect. But our Government has 
listened and co-operated and we are seeing the 
results. 

Some hon. Members said the causes were 
there. (Time bell rings.) So long as causes 
were there, the consequences would be there. I 
do admit that poverty is the cause; I do admit 
that social allowance of such things is the 
cause, and so on. And then our Minister had 
replied that a girl who perpetuated this evil in 
order to give sustenance to four younger 
members in the family whom she had to 
maintain was doing wrong, for, the end, 
however good, can not justify the questionable 
means adopted by her. All those causes have 
to be eradicated, no doubt, and consequences 
also must be dealt with. The problem has to be 
tackled both at the root as well as the result 
side. The evil has to be tackled from both 
sides and therefore, I support this Bill. But I 
appeal to the Minister, on behalf of our sisters 
here, that, the objective, the ultimate objective, 
would be not only the eradication of 
institutional or commercialised prostitution, 
but also individual prostitution and to devise 
ways and means to eradicate that also, to set 
up a standard of opinion in society that would 
do away with selling of bodies in order to earn 
a living in this holy land of ours, India. And 
under the new Constitution there should not be 
any evil like this. All that is best 
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in our ancient lore is to be preserved. With 
regard to womanhood of India, there is the lEk 
Bharta Vratam, and •with regard to men, there 
is the 'Ek Patni Vratam'. A moral and social 
standard should be set up in keeping with these 
ideals. The whole thing must be tackled from 
a larger point of view, so that nothing of this 
vice, whether individual or institutional, would 
be there ever and I hope that steps will be taken 
soon to bring about this state of affairs. 

 

 

SHRIMATI LAKSHMI MENON : Sir, am I 
to finish in one and a half 
minutes? 

MR. DEPUTY CHAIRMAN : You 
begin.   We shall continue in the afternoon. 

SHRIMATI LAKSHMI MENON : Mr. Deputy 
Chairman, yesterday when I asked for more 
control in the case of harmful publications, one 
of the hon. Members quoted the Fundamental 
Rights and said that we should have to amend 
the Constitution if we had to bring in 
legislation for exercising more control over 
these social evils. Before I commence I want to 
tell the hon. Member that a right is not a 
power; and if he knows a little more of 
political theory, he will realise that right is 
power for good. 

SHRI J. S: BISHT (UttarTradesh) : If the 
hon. Member knew a little more of the 
Constitution, she would not make these 
remarks. 

SHRIMATI    LAKSHMI   MENON : 
It is a power for good. Let him realise that. 
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 (Interruption). 
MR.     DEPUTY    CHAIRMAN : 

Order, order. 

SHRIMATI LAKSHM1 MENON : If we 
judge the latest enactments that we passed by 
that standard, then we will find that the kind 
of measures that we bring have been in a very 
hesitant way, because we are afraid to offend 
the sensitiveness of people like these 
constitutional lawyers, and not catering to the 
urgent needs of the society. Then I think we 
are not on the right track at all. 

SHRI J. S. BISHT : I suppose it is the 
privilege of a few people to know, monopoly 
of a few people. 

SHRIMATI LAKSHMI MENON : It is the 
monopoly rather of these who work for the 
society to know the urgent needs of the 
society, than those people who take advantage 
of these narrow interpretations in order to fur-
ther their own ends. 

SHRI J. S. BISHT : What are those ends? 

SHRIMATI   LAKSHMI    MENON : 
The ends that every   lawyer pursues when he 
argues a case in the court. 

MR. DEPUTY CHAIRMAN : You 
can continue in the afternoon.    The House 
stands adjourned till two o'clock 

The House then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, Mr. DEPUTY CHAIRMAN   in the   
Chair. 

ALLOCATION    OF    TIME    FOR 
GOVERNMENT  BUSINESS 

MR. DEPUTY CHAIRMAN : I would 
inform the hon. Members that the Business 
Advisory Committee at its meeting held today 
has allocated time as follows for Government 
business durin" the remaining part of the 
current session of the Rajya Sabha:— 

1. Amendment made by    the 1 
hour 

L"k Sablv\ in  <he Medical 
Council Bill, 19C6 

2. The Delhi (Control of Build-1 
ing Operations) Continu-
ance Bill, 1956 
(Consideration and 
passing) 

3. The Delhi Tenants (Temp- j three Bills, 
orary Protection) Bill, 1956 ^-together 
(Consideration and passing) | 4 hours 

4. The Slum Areas (Improve-
ment and Clearance Bill, 
1956 (Considerations and 
passing) 

5. The Kerala State Legisia-    l^hour 
ture (Delegation of Powers) 
Bill, 1956 (Consideration 
and passing). 

6. The Territorial     Councils    2 hour* 
Bill,   1956   (Consideration 
and passing). 

7. The Union Duties of Excise.   2 hours. 
(Distribution) Amendment 
Bill, 1956, as passed by 
the Lok Sabha 
(Consideration and 
passing). 

8. The   Central Excises   and    2 hour* 
Salt  (Second Amendment) 
Bill, 1956, as passed by 
the Lok Sabha 
(Consideration and 
return). 

9. The Representation of the    1 hour 
People (Miscellaneous Pro 
visions) Bill, 1956, as passed 
by the Lok Sabha (Consi-
deration and passing). 

10. Appropriation Bills relating    30 
minutest to Demands for Excess Grants 
for Railways  (Consideration and return). 

11. The  Employees  Provident    1 hour 
Funds  (Amendment)   Bill,    30 minutes 
1956, as passed  by the Lok 
Sabha (Consideration and 
passing). 

12. The    Electricity    (Supply)    3 hours 
Amendment Bi'l. 1956,  as 
passed by the Lok Sabha 
(Consideration and 
passing) 

13. The Appropriation Bills re-    2 hours-
lating   to    Supplementary Demands for 
Grants General and Railways (Conside-
ration and return) 

14. The   Banking   Companies    2 hours 
(Amendment)    Bill.    1956 
(Consideration and passing) 

15. The Foreigners Laws (Ame-    1 
hour ndment) Bill, 1956 (Consi-
deration and passing). 

In order to be able to complete this 
programme during*the current session, the 
Committee has recommended that 


